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ORDER 

 

 We have heard the learned counsel for the parties. 
 
  
 After hearing the learned counsel for the parties, we feel 

that  the matter may be remanded to the State Commission on 

some specified issues.  So we have asked the learned counsel for 

the parties to get instructions with regard to the same and file a 

joint memo indicating those issues, on which we can pass the 



   2 
 

Order of remand.  They represented that after getting 

instructions, they would file the same. 

Accordingly, they are directed to file the same on or before 

05.11.2012. 

 
 Post the matter on  05.11.2012 for passing further orders. 

    

 

  (Rakesh Nath)    (Justice M. Karpaga Vinayagam) 
Technical Member             Chairperson   
             
 
Ts/vs 


